09/07/2022, 16:49 about:blank

Seventeenth Loksabha

pan>

Title: The Speaker made on observation on the Point of Order raised by Shri
N.K. Premachandran. Mr. Speaker disallowed the Point of Order.
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fh eIl Ui SH-T URNRTIDT aeliivd! 3R erdl Ui
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Clause 2 Definitions
Amendments made:
Page 2, omit lines 2 to 6. (4)
Page 2, for lines 11 to 13,-

substitute ‘(d) “assisted reproductive technology bank”
means an organisation which shall be responsible for
collection of gametes, storage of gametes and embryos and

supply of gametes to the assisted reproductive technology

clinics or their patients;’. (5)
Page 2, omit line 23. (6)
Page 2, line 34,-
for “the National Board for Surrogacy”,

substitute  “‘the National Assisted Reproductive Technology and
Surrogacy Board”. (7)

Page 2, for lines 36 and 37,-
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substitute- ‘(o) “National Registry” means the National

Assisted Reproductive Technology and Surrogacy Registry
established under section 9;’. (8)
Page 2, lines 38 and 39,-

omit ‘and the expression “notify” shall be construed accordingly’.

)

Page 2, line 43,-
for “Registration Authority”,
substitute “‘appropriate authority™. (10)
Page 3, line 2,-
for  “State Board for Surrogacy”,

substitute “State Assisted Reproductive Technology and Surrogacy

Board” . (11)
Page 3, line 4,-
for “20207,
substitute “2021”. (12)

Page 3, line 5,-
for  “the legal age of marriage who approaches”,

substitute “the age of twenty-one years who approaches”. (13)

Page 3, after line 9,-

insert “(3) Words and expressions used herein and not defined in
this Act but defined in the Surrogacy (Regulation) Act shall

about:blank 3/38
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have the meanings respectively assigned to them in that
Act.". (14)

(Shri Mansukh
Mandaviya)

... (Interruptions)

17.57 hrs

At this stage, Shrimati Kavitha Malothu and some other hon. Members
left the House.

... (Interruptions)

A gl - o I I SN, 7 39 G G-AT-88 TR Dl
EIRES

Ul T I (GHSH) : Heled, H UMY Hd Tl B IBT & |

AT e : At TH.b. UHE= Sit, T 31T R4 TBAT1-99 Ud
AT IR 82

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, my proposal of
amendment has become infructuous because the Minister has already

deleted through the amendments. So, I am not moving it.

AT A UHTE B -
fo TS 2, JUT IR, TAgTH BT ST I 1>
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Clause 3 National Board
Amendment made:
Page 3, line 13, -

for  “The National Board”,
substitute “The National Assisted Reproductive Technology and
Surrogacy Board”. (15)
(Shr1 Mansukh Mandaviya)

AT el - U I8 &
[ WS 3, JYUT I, f9dgd® &1 T a1~
UdTd ¥didhd g3l

WS 3, gy gunfed, f9dae ® ois far |

Clause 4 Application of provisions of Surrogacy Act

with respect to National Board
Amendment made:
Page 3, line 17,-
for  “the National Surrogacy Board”,
substitute “‘the National Assisted Reproductive Technology and
Surrogacy Board”. (16)
(Shri Mansukh Mandaviya)

A 3& - UY T @ :
fop WUS 4, YT LMY, [ATD BT T |~
UdTd Widhd g3l

JUS 4, g1 G, A9y | Sig fear T

Clause 5 Powers and Functions of National Board

SHRI MANSUKH MANDAVIYA : Sir, [ beg to move:
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“Page 3, line 35,-
after “clinics”,
insert “and banks”, (17)”

U 3eget: o faare HIHd I3d ot

HIH-1T A& T TG G -
“ Page 3, line 35,-
after “clinics”,
insert “and banks”, (17)”
U d Tihd g3l

AT 3 UNTE B :
fop W 5, gy AN, AT 1 T I 1~
URdTd Ididhd g3l
J[US 5, U1 AN, A | S fea |

18.00 hrs
Clause 6  State Board
Amendment made:
Page 4, line 2,-

for “The State Board”,
substitute  “The State Assisted Reproductive Technology

and Surrogacy Board”. (18)
(Shr1 Mansukh Mandaviya)
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A1 38l : U9 I8 o
I WS 6, U1 RN, faegd &1 ST a1~
URdTd Xdidhd g3l
TS 6, YT RN, faeges § g fear Tl

Clause 7 Application of provisions of Surrogacy Act

with respect to State Board

Amendment made:
Page 4, line 6,-
for “the State Surrogacy Board”,
substitute  “the State Assisted Reproductive Technology
and Surrogacy Board™. (19)
(Shri Mansukh Mandaviya)

A1 38l : Uy I8 &
“fob g 7, gUT ARNAd, faeged o1 ST a1~
UdTd Xdidhd g3l
WS 7, Y1 I=NYd, [Aege § s e Tl

Clause 8 Powers and Functions of State Board

AEAT A : 1 TH.ob. UHE= Sit, T 3T G AT 100 T
HIAT AT8d §?

SHRI N. K. PREMACHANDRAN : Sir, I beg to move:
Page 4, line 23,-
after “enforcement”

insert “, monitoring”. (100)
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Sir, | am moving the amendment that is regarding the powers and
functions of the State Board. Along with the enforcement and
implementation, let it be monitoring also. Supervisory powers may also be

given to the State Board. This is a harmless amendment. Please accept it.

A e : 3 H o} TH.5. UHT= gRI TS 8 H Udd I=Ie
=T 100 B TUT & JHE G & [ TIA § |

RN HAGH & [T T TR GUT 3Rt g3l
HET 3ET8&T - UY I8 o
fh W< 8 AYgH BT 3T I 1

URdTd didhd g3l
WS 8 A | s fear m

Clause 9 Establishment of National Registry of clinics and banks

Amendment made:

Page 4, for lines 29 to 31,-

Substitute 9. The Central Government may, within a period of
ninety days from the date of commencement of this Act,
by notification, establish for the purposes of this Act and
Surrogacy Act, a Registry to be called the National
Assisted Reproductive Technology and Surrogacy
Registry.”. (20)

(Shr1 Mansukh Mandaviya)
AT (& : U U8 ©:
“fob Wg 9, gUT HRMTEUd, fdeaeh 1 3T a1

OdTd Widhd g3
W 9, g1 TN, faeaes | Sits fedr |
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Clause 10 Composition of National Registry

AT (A& : U T T Sff, T 319 R TAT 89 T HRA]
I8d 82

PROF. SOUGATA RAY : Sir, [ beg to move:
Page 4, line 33,-
after “technical,”

insert “psychological,”. (89)

A 3l : 3 H U1, GRTd XA gRI TS 10 H TRd SR T 89
® YU & JHE HdeH & U T g |

RN Ha o [T T T-T1 qUT 3Rdidd g3l

HEAT A : 1 TH.o. UHa= Sit, T 1Y G AT 101 U
HT TT8d 87

SHRI N. K. PREMACHANDRAN: Sir, I beg to move:
Page 4, line 33,-
after “technical,”
insert “medical,”. (101)

Sir, the authority may be given to inspect the premises of ART clinics

and ART banks. It is also a harmless amendment.

A el : 3 H of T1.&. a5 ofl gRT1 TS 10 H Uxdd I=Med
-7 101 DI UT & JHE e & f 1 g |

RN Ada o [olU T T TUT 3Eidhd g3l
AT SIE : U T8 o
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“fo Wg 10 fadg® P11
UdTd Widhd g3

WS 10 fadues | S fean T

Clause 11 Funcitons of National Registry

A 3edel - At UH.%. UHE=5 oit, 97 3T SRNY T-AT 102 3R 103
URd BT I8 ]2

SHRI N. K. PREMACHANDRAN : Sir, I beg to move:

Page 4, line 35,-

for “shall discharge”
insert “shall not discharge any function except”.
(102)
Page 5, omit line 5. (103)

A e : 3 | of T1.&. TS off gRI TS 11 H Udd S=eH
TRAT 102 3R 103 BT THT b GHE AIGH & o8 X1 5 |

RNY G & foIU 3 70 qUT 3Rdichd gul
A (& : U% U8 ©:
“fob TS 11 fAdD &1 3T A1
URdTd Xdidhd g3
ws 11 faggs | e fear |

Clause 12 Appointment of Registration Authority

Amendments made:

Page 5, for lines 7 and 8,-

about:blank 10/38
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substitute  “commencement of this Act, by notification,
appoint one or more appropriate assisted
reproductive  technology  and  surrogacy
authorities for each of the Union territories for
the purposes of this Act and the Surrogacy

Act.”. (21)

Page 5, for lines 10 and 11,-

substitute  “commencement of this Act, by notification,
appoint one or more appropriate assisted
reproductive  technology  and  surrogacy
authorities for the whole or any part of the State

for the purposes of this Act and the Surrogacy
Act.”. (22)

Page 5, line 12,-

for “Registration Authority”,
substitute “‘appropriate authority”. (23)

Page 5, line 28,-
for “Registration Authority”,

substitute “appropriate authority”. (24)
(Shri Mansukh Mandaviya)

A 3T : & faA e HISIE US|

AT 38 : UI. Td 79 Sit, & 1Y GRMe W7 90 3R 91 UXdd
AT A8d 87

PROF. SOUGATA RAY : Sir, [ beg to move:
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Page 5, line 6,-
for “ninety days”
substitute “‘sixty days”. (90)
Page 5, for line 19,-

substitute  “‘(111) an eminent woman, not having any

previous political affiliation”. (91)

AT 3eE : 3d H U1, GRTd XA gR1 WS 12 T U HRNE AT 90
3R 91 DI G & THE AdGH & [T QAT g |

=M JdaH o (0T 33 U g7 3RdIdhd g4l
AEA 3TE : 9t T, &. U= Sit, 7 3T HINY H&AT 104 U

ST ITEd 22

SHRI N. K. PREMACHANDRAN : Sir, I beg to move:
Page 5, line 19,-
for “women’s organisation”
substitute “medical field”. (104)

Sir, this is a very important amendment. At least, the Minister may
give an assurance that it will be considered. One member in the Registration
Authority 1s an eminent woman representative from the women’s
organization. My amendment is that instead of women’s organization, let it
be a woman representative from the medical field. Otherwise, it will be a
political person. As such, all of us know, what is the role of a political
personality in the registration authority? Kindly consider this amendment.
The woman representative should be from the medical field. I am not
insisting upon the division. If the Government can give an assurance in the
House that it will be considered in future, definitely, I will just move the

amendment and not ask for the division.
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AT e : 39 T ot T, . U gRI ©s 12 H Uxgd =IeH
RAT 104 D1 JUT o JHE HAGH o (o4 IGT & |

RN Adar o [olU W -1 TUT 3Eidhd g3l
AT 38 : UY T8 &
“fob TS 12, TYT AN, AT BT ST 1~
U1 Wi d g3
WS 12, Y1 9RniYd, 9w | Sis e |

Clause 13  Functions of Registraion Authority
Amendment made:
Page 5, line 30,-
for “Registration Authority”,
substitute ‘‘appropriate authority”. (25)

(Shri Mansukh Mandaviya)

HEATT A& : 91 TH. &. U= Sil, FT 3T R T-AT 105 TEKJd

BT ITRd 82

SHRI N. K. PREMACHANDRAN : Sir, I am not moving the amendment.

AT 38 : Y T8 o
“fob g 13, YT MY, [AITP b1 3T 51>
JdTd ¥didhd g3l |

WS 13, YT I, fadas | s fean |
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Clause 14 Powers of Registration Authority
Amendments made:
Page 6, line 1,-
for “Registration Authority”,
substitute ‘“‘appropriate authority”. (26)
Page 6, line 9,-
for “Registration Authority”,
substitute ‘“‘appropriate authority”. (27)

(Shri Mansukh Mandaviya)

AT 3reaef - At . &, UHdws Sil, o 310 S=NY AT 106 3R
107 Ugd BT A1 82

SHRI N. K. PREMACHANDRAN : Sir, I beg to move:
Page 6, line 6,-
after “any place”
insert “where the provisions of this Act are applicable and
any other place”. (106)
Page 6, line 10,-
after “registration”

insert “suspension of registration,”. (107)

AT e : 39 T ot T, . A gRI ©s 14 ¥ Uxdd U=IeH
T=AT 106 3R 107 BT GHT & JHE AdGH P ol I9d1 § |

R T o [T 3 T GUT 3RdIdhd g4l
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A 3(e0ef - UY U8 o
fob g 14, TYT TN, f[Agg® &1 T
U1 Wi d g3

WS 14, YT I, A | SIS a1 ™|

Clause 15 Registration of assisted reproductive technology clinic or
assisted reproductive technology bank

Amendments made:
Page 6, line 20,-
for “National Registry through State Board”,

substitute  “National Registry through the appropriate assisted

reproductive technology and surrogacy
authority”.
(28)
Page 6, lines 29 and 30.-
for “Registration Authority”,
substitute ““appropriate authority”. (29)

(Shri Mansukh Mandaviya)

HHEATT e : f T3, &, YT Sft, 3T 39 IR BT 108 3R

109 Td A1 IT8d 82

SHRI N. K. PREMACHANDRAN : Sir, I beg to move:
Page 6, lines 26 to 28.-

omit “,unless such clinics and banks have
applied for registration and is so

about:blank 15/38
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registered separately or till such

application is disposed of, whichever is

earlier”. (108)
Page 6, line 30,-
for “In a position to provide”
substitute  “providing”. (109)

Sir, it 1s redrafting the provision in a comprehensive manner. Kindly

accept it.

A 3remed : 3F H o T, &, U< g1 TS 15 H Uvqd 9ened
TRAT 108 3R 109 BT THT o GHE AIGH & o8 X&dT & |

RN AdgH & fAU [ 7Y qUT 3RATdd gul

AT 38 : Y T8 o
“fob WS 15, TUT YN, fAegeh b1 ST 5+ 1
JdTd ¥aidhd g3l |

WS 15, 9y gxniYd, fagae | S foar |

Clause 16 Grant of registration

Amendments made:

Page 6, lines 33 and 34,-

for “Registration Authority”,

substitute ‘“‘appropriate authority”. (30)
Page 6, line 42,-

for “Registration Authority”,

about:blank 16/38
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substitute ‘“‘appropriate authority”. (31)
(Shr1 Mansukh Mandaviya)
A 38 : AT {31 Sft, TR BT 32
SHRI MANSUKH MANDAVIYA: Sir, [ beg to move:
Page 6, for lines 43 to 46,-

substitute “‘as the case may be, as provided under sub-section (1), the
appropriate authority shall, within a period of seven days
from the expiry of the said period of thirty days specified
under sub-section (1), provide a reason for the failure to

process the application.”. (32)
AT 3rege : At faqmae HISId I3d ... (FJYUH)
AT (& - U4 I8 &
Page 6, for lines 43 to 46,-

substitute “‘as the case may be, as provided under sub-section (1), the
appropriate authority shall, within a period of seven days
from the expiry of the said period of thirty days specified
under sub-section (1), provide a reason for the failure to

process the application.”. (32)

R Td ¥dldhd g3l |

Amendments made:

Page 7, line 1,-

about:blank 17/38
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for “Registration Authority”,

substitute ‘“‘appropriate authority”. (33)
Page 7, line 8,-

for “Registration Authority”,

substitute “‘appropriate authority”. (34)

about:blank 18/38
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Page 7, after line 8,-

insert “(7) The certificate of registration shall be
displayed by the clinic or bank at a
conspicuous place and such certificate
shall contain the duration of

validity of such registration.”. (35)

(Shr1 Mansukh
Mandaviya)

HEA 3y : N foAas HISd I3d ... (Fau™)

I T, &. UHa= S, T 31T RN GAT 110 Y 112 T Bl
aq16d 82

SHRI N. K. PREMACHANDRAN : Sir, I am not moving the amendments.
{1 3(e08 : 0% T8
“fob WS 16, TUT YN, fAeges b1 ST 5 1
U1 Wi d g3l

TS 16, 941 G=NYd, [agge | S o Tl

Clause 17 Renewal of registration

Amendment made:
Page 7, line 10,-
for “Registration Authority”,
substitute “‘appropriate authority”. (36)

(Shri Mansukh Mandaviya)

AT 38 : 4 f9A—Id USRI A3 ... (STdYT)
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Uy I8 &
“fb Tg 17, YT AN, faeaes &1 ST a1
U1 Wi d g3

WS 17, 41 INed, A | SIS fear ™|

Clause 18 Suspension or cancellation of registration
Amendments made:
Page 7, line 14,-
for “Registration Authority”,
substitute ““appropriate authority”. (37)
Page 7, line 18,-
for “Registration Authority”,
substitute ‘“‘appropriate authority”. (38)

(Shri Mansukh Mandaviya)

AT A : U T8 B:
fop WS 18, gYT TN, f[AdTP H1 FTIH1”
OdTd i d g3l
WS 18, U1 N, [Aege | s fear T

Clause 19 Appeal
Amendments made:

Page 7, lines 28 and 29,-

about:blank 20/38
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for “Registration Authority”,
substitute “appropriate authority”. (39)
Page 7, line 31,-
for “Registration Authority”,
substitute “‘appropriate authority”. (40)
(Shri Mansukh Mandaviya)
A e : 4 f9I—I% USRI I3d ... (STdU™)
St TH. &. UHE= Sif, 7 3T GO G 113 TRd HIAT 18
87
SHRI N. K. PREMACHANDRAN : Sir, [ am moving the amendment just
to enhance the number of days from 30 days to 60 days.

I beg to move:
Page 7, line 27,-

for “thirty days”

insert “sixty days”. (113)

A el : 3d H o T, . T gRT T 19 # Uvqd I=ned
AT 113 B JUT & FHE TG o [ G § |

=M AIGH & 1T T TRIT 9T 3Rt g3l

AT & : UY I8 ©:
“f& WS 19, JUT MG, fAdTH HT ST
UdTd Xdlch d g3 |
WS 19, 9T RN, [d8ge® | Siis foar |
§s 20 faege A Sre fear |
Clause 21 General duties of assisted reproduction technology
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clinics and banks

Amendments made:
Page 8, line 25,-
for “the legal age of marriage”,

substitute ‘“‘age of twenty-one years”.  (41)

Page 8, line 27,-
for “the legal age of marriage”,
substitute ‘‘age of twenty-one years”.  (42)

(Shri Mansukh Mandaviya)

A 308 : U I8 5:
fop WS 21, TUT RN, f[ITIH BT 3T |
JdTd ¥dldhd g3l |

W3 21, YT G, [Aeges # Sirs fear T/

Clause 22  Written informed consent

Amendments made:
Page 8, line 40,-
for “written consent”,
substitute  “written informed consent”.  (43)
Page 8, lines 42 and 43.-

for “an insurance coverage of such amount and for such period

as may be prescribed”,

substitute “an 1nsurance coverage of such amount as may be
prescribed for a period of twelve months ™. (44)

about:blank 22/38
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Page 9, lines 12 and 13,-

for “zygotes and embryos”,

substitute “zygotes, embryos, ovarian and testicular
tissues”.
(45)

(Shri Mansukh Mandaviya)
HEATT A8 - U I8 g:
“fob WS 22, JUT G, fAdTDH BT ST |
UdTd ¥diohd g3l
W3 22, YT M, [Aege | g fear T

Clause 23 Duties of assisted reproductive technology clinics

and banks to keep accurate records
Amendment made:
Page 9, line 38,-
for “clinic and bank”™,
substitute “‘clinic or bank.  (46)
(Shri Mansukh Mandaviya)

AT 3(e0e : U1 GHTd 1T Sff, 7 379 RN TAT 94 UIdd HRA]
d18d 87

PROF. SOUGATA RAY : Sir, it is a small amendment.

[ beg to move:

about:blank 23/38
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Page 9, after line 42,-

insert “(f) subject to provisions of this Act, the
executive head of the clinic or bank shall be
responsible for ensuring secrecy of the records
and any breach or violation of such secrecy shall be
deemed an offence under this Act and proceeded as
per section 377, (94)

AT 3eAE - 3§ T T N1 I gRT WS 23 H Udd ARMeH T=AT 94
DI GHT & JHE HdeH & U IQdT |

RN Hc o [T I -1 T 3Rdihd g3l
NECIG)

WA 3ege: TITd 79 S, 319 81 ol Sl

AT SIEHE&T : U Bl 3UPb 7 U H gl g ol hd B2

AT 38l - UY I8 o
fop WS 23, TUT AN, fadads &1 3T 1>

R Td ¥dldhd g3l |
WS 23, gy SN, faeae | Sirs fear |

Clause 24 Duties of assisted reproductive technology clinics

using human gametes and embryos

Amendment made: -

Page 9, line 45, --

about:blank 24/38
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for “harvest”,
substitute “retrieve”. (47)
(Shri Mansukh Mandaviya)
AT L& : AT Al S, Y=Y AT 48,
SHRI MANSUKH MANDAVIYA: Sir, I beg to move:

Page 9, for lines 47 and 48, --
substitute “(b) not more than three oocytes or
embryos may be placed in the uterus of a
woman during the treatment cycle in such

manner as may be specified by regulations;”.
(48)

AMAIT 3T : & [a1% HISIa I3d|
.. (F9Y)

T 3eHel - UY I8 8:

Page 9, for lines 47 and 48, --
substitute “(b) not more than three oocytes or
embryos may be placed in the uterus of a
woman during the treatment cycle in such
manner as may be specified by regulations;”.
(48)
UdTd ¥didhd g3l

Amendment made:--
Page 10, line 8, --
after “available”,

insert “in such manner as may be prescribed”.

about:blank 25/38
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(49)
(Shr1 Mansukh Mandaviya)

A 3eae : UY I8 &
fob WS 24, gUT AN, fadTuess &1 ST a1
9 ¥idhd g3l

W3 24, YT AT, o | s fean |

Clause 25 Pre-implantation Genetic Diagnosis

Amendment made:-

Page 10, for lines 19 and 20,--
substitute “for known, pre-existing, heritable or

genetic diseases only”. (50)
(Shri Mansukh Mandaviya)

AT 308 : UY U8 -
“fop Wg 25, gy GRNfed, f[Adad &1 a4 1”
URdId Sidhd g3l
WS 25, gy AN, [A8ae | Sis o |
W3S 26 [Agg® A S f&ar T

Clause 27 Sourcing of gametes by assisted
reproductive technology banks

Amendment made:-
Page 11, lines 9 and 10, --
omit “be an ever married woman having at
least one child of her own with a minimum
age of three years and to”. (51)
(Shri Mansukh Mandaviya)

AT A& : A HAT S, RN TB&AT 52.

about:blank 26/38
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SHRI MANSUKH MANDAVIYA: Sir, I beg to move:
Page 11, line
16,- “identity and address”,
for

“Aadhaar number as defined

in clause (a) of section 2 of

the Aadhaar (Targeted
Delivery of Financial and

Other Subsidies, Benefits and
Services) Act, 2016, address 18 of
and any other details™. (52) 2016

substitute

- 3eged - 4} foarae HISRIa I3d|

.. (HdYI)
AT 308 : U4 I8 &
Page 11, line
16,- “identity and address”,
Jor “Aadhaar number as defined
in clause (a) of section 2 of
substitute

the = Aadhaar  (Targeted
Delivery of Financial and

Other Subsidies, Benefits and
Services) Act, 2016, address 18 of
and any other details™. (52) 2016

TRATd Widhd g3

Amendment made:
Page 11, omit line 20. (53)
(Shr1 Mansukh Mandaviya)

about:blank
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HON. SPEAKER: Prof. Sougata Ray.

.. (Interruptions)

AT & - U T8 o:
“foh T 27, guT =M, fadTsd &1 ST a1
URdd ¥idhd g3l
WS 27, 941 GRNfAF, fadae | sirs foar |
TS 28 ¥ 31 3 # s fgd T

Clause 32  Sex selective assisted reproductive technology
HON. SPEAKER: Prof. Sougata Ray.
PROF. SOUGATA RAY : Sir, | am not moving my amendment No.

9.
AT & : UY I8 ©:
“fb TS 32 fadgss &1 3T a1
URdId ¥idhd g3l
TS 32 fadae # oits fear |

Clause 33 Offences and penalties

Amendments made:
Page 12, line 26, --
for “eight years”,

substitute “three years”. (54)

Page 12, line 27,--
for “twelve years”,

substitute “eight years”. (55)

(Shr1 Mansukh Mandaviya)

A 3fege: At fa s USRI I3Hd ... (HIUH)

O1. QRT3 ST 3179 =N BT 97 3R 98 UId BT Iled & |

about:blank 28/38
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PROF. SOUGATA RAY : I am not moving my amendment Nos. 97 and 98.
AT 308 : UY T8 ©
“fob WE 33, gu1 RN, fadgs &1 siTad1”
U4 didhd g3
WS 33, U1 INAd, [A9ge | Sirs fear
WS 34 3R 35 f9dy® ® S fRw 71u)

Clause 36 Offences to be cognizable and bailable

Amendment made:
Page 12, line 37,-

for “All the offences”,

substitute “Notwithstanding anything
contained in the Code of Criminal
Procedure, 1973, all the
offences”.  (56) 20f 1974

(Shri Mansukh Mandaviya)

AT 38 : U4 T o -
“fb TS 36, TUT RN, faUTD BT ST A1
URdId ¥idhd g3l
TS 36, TUT ST, fadae | Sirs fean T
WS 37 f9das 1 ois fear T

Clause 38 Power of Central Government to issue directions

about:blank 29/38
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to National Board and National Registry

Amendments made:
Page 13, line 10,-

for “Registration Authority”,

substitute “‘appropriate authority”.
(37)
Page 13, line 14,-

for “Registration Authority”,

substitute ‘“‘appropriate authority”.
(58)

(Shri Mansukh Mandaviya)
AT A TS TS 6 -
“fob T 38, JUT YR, faUTDH BT 3T
R Td St g3l
WS 38, gy AN, [aee  Sirs foam |

1. AT I : WiHR g, MU Th ol ¢RIY fb w3t St ga IR
HSHC YA PG & ... (SAIYM) I8 U -1C [l drd, T¢ &7 ¥ ford -1
3R I Usic HIAI... (FIYH) 3R HAt S 50 ST TCHA a@F Hd o
A | ... (FIYT)

Clause 39 Power of State Government to issue directions

to State Board etc.
Amendments made:

Page 13, line 24,-

about:blank 30/38
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for “Registration Authority”,
substitute ‘“‘appropriate authority”.  (59)
Page 13, line 28, -
for “Registration Authority”,
substitute “‘appropriate authority”.  (60)
Page 13, line 31,-
for “Registration Authority”,
substitute “‘appropriate authority”. (61)
(Shri Mansukh Mandaviya)
T S8 : UH TR 6 -
“fob WS 39, TYT HRN, faeFeD BT ST |
URTd ¥l g3l
WS 39, U1 YN, [A9ae | Sirs fear T
WS 40 f9Te 1 Sis fear T
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Clause 41 Protection of action taken in good faith

Amendments made:
Page 13, line 50,-
for “Registration Authority”,
substitute ““appropriate authority”.  (62)
Page 14, line 2,-
for “Registration Authority”,
substitute “‘appropriate authority”. (63)

(Shri Mansukh Mandaviya)

AT & VS TB 6 -
“fob TS 41, TUT GRNFYU, faege &7 ST a1
URdTd didhd g3l
WS 41, gy1 9N, [Aeae | Sirs feam |

Clause 42 Power to make rules

Amendments made:
Page 14, line 16,-

for “Registration Authority”,

substitute “‘appropriate authority”.
(64)
Page 14, line 17,-

for “Registration Authority”,

about:blank 32/38
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substitute ““appropriate authority”.
(65)
Page 14, lines 19 and 20,-

for “Registration Authority”,

substitute ““appropriate authority”.

(66)
Page 14, line 27,-
for “the period, the form and
manner”’,
substitute  “the manner”.
(67)

Page 14, line 36,-

omit “sub-clause (ii1) of”.  (68)
Page 14, line 37,-

omit “and the period”. (69)
Page 14, after line 40,-

insert “(ga) the manner of collection of

gametes posthumously under clause
(f) of section 24;

(70)
Page 14, omit lines 42 and 43. (71)
Page 15, line 7,-

for “perishing of”,

about:blank
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substitute  “‘perishing or donating”.
(72)

Page 15, for line 9,-

substitute- “(x) the manner of performing
research on human gametes or
embryo within India under sub-
section (2) of section 30;”. (73)

Page 15, after line 11,-

insert “(z) any other matter which is to
be, or may be prescribed, or in
respect of which provision is to be
made by rules.”. (74)

(Shri Mansukh Mandaviya)
HF e : THT6 6 -

I WS 42, JUT I, [AeTH BT
3T EAI”

I Td Xdldhd g3l
WS 42, Y1 NG, fAdgs | S f&ar |

Clause 43 Power to make regulations

Amendments made:
Page 15, line 17,-

for “harvesting”,

about:blank
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substitute “‘retrieving”.  (75)
Page 15, for line 18,-

substitute “(b) the manner of placing the
oocytes or

embroys in the uterus of a

woman under

clause (b) of Section 24; and”
(76)

(Shr1 Mansukh Mandaviya)

HFR e U9 T o -
“fob TS 43, U G, f9T® BT ST T 1~
URdTd Xdidhd g3l
WS 43, U1 I, [Age | Sirg fear T
TS 44 ¥ 46 [ H witg fgu M)

Clause 1 Short title and commencement

Amendment made:
Page 1, line 6,-

for 46202093’
substitute 20217, (3)
(Shr1 Mansukh Mandaviya)

A e: Y T8 © ;

about:blank
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«fob WS 1, JYT RN, fd9TD DT ST I~
UTd S ihd g3l

WS 1, Ty g, e § Sirs fear

Enacting Formula
Amendment made:
Page 1, line 1,-

for "Seventy-first",
substitute "Seventy-second". (2)
(Shr1 Mansukh Mandaviya)

AT - UY TT B :
«fop STATTTH I, U1 TRNfEa, faege &1 3T a1~
1A ¥didhd g3l

SHTATTIH 7, g1 RN, f8ds J Siks fean |

Long Title
Amendment made:
Page 1,-
after "assisted reproductive technology services"
insert "for addressing the issues of reproductive health

where assisted reproductive technology is required
for becoming a parent or for freezing gametes,

embryos, embryonic tissues for further use due to
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infertility, disease or social or medical concerns
and for regulation and supervision of research and

development". (D)
(Shr1 Mansukh Mandaviya)

AT A Y TE B -
«“fop [qUTPH BT RT A1H, IYT RN TEd, fAgTH o7 31 a1~

URdTd didhd g3l
fAee &1 9 9, g1 S=nied, f9dae § Sits foan m|

AT A& Tl Sll, 39 3T g UKId B b [deasd &1 g1 idd
urid fbdT S|

SHRI MANSUKH MANDAVIYA : Sir, [ beg to move:

“That the Bill, as amended, be passed.”

AT STEE: U1 UK g3
“fop T, g1 GRNfed, arikd fdbar sia |

SHRI N. K. PREMACHANDRAN : Thank you very much, Sir.

This is the third reading of the Bill. My humble suggestion and
submission to the hon. Minister is on the implications of the Bill is the third
reading / discussion of the Bill. Our suggestion 1s that if this is implemented,
then definitely it will be inconsistent with the Surrogacy Bill, which is yet to
be passed in the other House. The Medical Termination of Pregnancy Bill is

also there.

So, a humble suggestion from our side is to please come with a
comprehensive Bill covering all the three legislations. Otherwise, on the

implementation side, it will be very difficult. We would urge upon the

about:blank 37/38
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Government to come out with a comprehensive Bill consisting of all these

legislations.

With these suggestions, I conclude. Thank you very much, Sir.

AT 3Iee: U I8 o:
fo fagae, gyt Ixnferd, urivd fear s

URdTd Xdidhd g3

about:blank 38/38



